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(t• LA* s.llM) 

· t the Chairman of the Committee on Private M~~· Bills and 
a.Glutioas, bavkag been authoriaed by the Committee to present the 
Report on their behalf, present this Eighteenth Report. 

2. The Committee met on the 14th November, 1972. tor-
i. Claraiftcation and allocation of time for diacUBSion of the Billa 

(1.ride Appendix) under clauses (b) and (c) respectively of 
~ 294 (1) of: the Rules of Procedure. 

U. Examination of the Constitution (Amendment} Bill, 19'12 
(A~ ti cmicln zz. 32, tic.) by Sarvub.ri Somnatb 
Chatterjee and Dinen Bhattaeharyya. 

Cla.nificatrOTI and alloccJtiott of titM to Bill.s 

3. The Memben-in-cbar~ of the Bills were invited to attend the 
sitting. None of them attended. 

4. After considering all aspects of the Billa, the Committee recom-
mend that all the Bills be placed in category •at. The Committee re-
commend allocation of time for each of thf' Bills as shown in column 5 
of the Appendix. 

Ezamitaation of the Conmtution (Amendment) Bill. 1972 (A~t 
of article. 22, 32, etc.) by SCP"1'a1Mi Smmaath Chatterjee and Dinn 

Bhattclc~ 

S. Sarvubri Somnath Chatterjee and Dinen Bhattacharyya, Mem-
bers-in-char~ of the Bill were invited to attend the llttinf. Non. of 
them attended. 

6. The Bill seeks to amend articles 22. 32, etc. of the Constitution 
with a view (a) to withdraw from the State the power of preventive 
detention; (b) to take away the power of the Supreme Court and the 
High Courta to blue direction.a or orders or writs apinat dJltributt.on by 
Government of acquired land; and (c) to make the protection to the 
MCUrity of IN!l'Viee of publie servants really effective. 

The Committee recommend that the Membml might be permitted to 
move for leave to introduce the BW. 

Jtecommnclation.1 

'I. "nie Committee~ tbat-
(i) the cl"Miftcatioll and allocaUcm of time to Bili. by the Com-

mitt.ee, u shown in the Appendix, be •ireed to by the 
Houte; and 

(ti) Sarvuhri Somnath Chatterjee and DlDen Bbattacharyya be 
permitted to move for leave to introduce the ConstituUon 
(Amendment) Bill 

Nsw D&la:; 
N~ 14, 1972. 
---·--- .;.:.r_ Kat'tiba 21, JIM (tMK:a). 

G. G. SWELL. 
ChainrMata, 

Commttte. °" P~ Member1' BiU. 
on4 ~.olutionl. 



APPENDIX 

SL Ma•' .1r dae Bill .. d tu Meaber·ia-dulr,c Bill No. Tilat r«-M•. 

·--
I 2 J .. ' 

1. Tile lleprnca..UOO of dte PMple (Mmld- ,, ot 1972 B •I ..._. ...o am. •vn CA .. ,..., If #al• I') 
by Sbrimati h""'4ra Je1111i. 

a. Tlac Defcncie of India <AaKadmcaO Bill, , .. of 1972 B 2 .....,.. 
191a CA...,.,,_,,, -f S#fiMf 6) by Shri 
Soaoath Cla•ttaiee. 

J. The P9'UICnlup (AaDend..,.t) Sill, 1,72 76 of 1972 B 2 ...... 
~ o/ 1«1fM 69) by Shri Som-
Ulla Cldtterice. 

2 .. '--




